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c e n t r a l  /'iXHlHISTBATI-'Ji TRIBUNAD,| JiiBALPUR BEKC#i,:i JABALPUR

Original ApplicationNo. 745 of 2004 

Jabalpur, t^is  t^e stJ’* day of October,] 200 4

Hon 'bie S^ri M .P . Singh,. v i c e _ c h a i r ^
Hon'ble S^ri Madan Mo“ an,| Judicial Meraber

Asholc Kvimar Dixit,: S /o , ^ r i
Earn Lai D ixit , Date o f birth 8 .5 .6 5 ,
Consei^^'tor Assistant Gr« I ,’ Archeological 
Survey of India,! I^o . 51,? Dwarikapur Colony^
Near P & T d^our^a ,, ]^opal. « Applicant

(By Advocate - ^ r i  V . Tripathi)

V e r s u s

1 ,  Union of fedia,j throi^h its 
secretary. M inistry of Tourism

and Culture, Nê-i/ Delhi,

2 , The Director General,- Archeological

Survey of India,! Janpath,^ Hew Delhi-oi.

3 , The Director (Adninistration )Archeological
Survey o f India,* Janpatn^j Nev; Deihi».oi.

4  2?he Sx:r)erintendent,' Archelogical airvey Of
India,- Bhopal Circle, Bhopal. . . .  Respondents

(By Advocate «. ^ r L  K .N * Pethia)

- o r d e r  (Oral)

M .P .  Singh,t Vice Chairnian -

By filing  this Original Application "d^e aEplicant 

has s o u g h t  the follovjing main reliefs j

“ (ii) set asi(3e the impugned order dated 29 .4 .2004

Annexure A-2,

(iii) ccmmand tJ^e respondents to pay all conse­
quential baiefits as i f  the-impugned order dated 
2 9 . 4 . 2 0 0  4 Annexure A-4 is never issued to the 

applicant. *•

. 2 . Heard the learned cotinsel for the parties.

3 , The learned counsel for the applicant stated that

the respondents have passed the order for recovering the 
alcogv,dth penal interest'Of Bs . 2,j34,'715/~ 

amount of I ^ .  2,‘0 0,.000/-.^in 3 2 - instalment o f P^s. 7,-500/-

per m o n t h  frcm the salary of the a j^licant . The applicant



■has f i l e d  an appeal (Annexure A-6) t o  the next h ig h e r

a u th o r ity  requesting  n o t to  make reco ve ry  from h is  s a la ry .

He s ta te s  # a t  the appeal i s  s t i l l  pending vdth them, %

has a ls o  sxiDmitted th a t  he w i l l  be s a t i s f i e d  i f  d ire c t io n s

are g iv en  to  decide h is  appeal w ith in  a tim e frame manner 
•Bien

and t i l l ^ t h e  respondents be .re s tra in ed  frcm maldng re co ve ry  

from h is  s a la r y .

4 , M r, Peth ia,- who is  p resen t in  th e  co u rt on b e h a lf o f  

th e respondents s ta te d  -fta t he has in s tru c t io n s  from th e  

respondents t o  oppose t o  any d ire c t io n s  g iv en  by t^ e  

T r ib u n a l aga in st making th e re c o v e ry ,

5 , Taking - o v e r  a n  viev/ o f  the fa c ts  and c ircum st­

ances o f  the case,! we d e ^  i t  ap p rop ria te  tJiat ends o f  

ju s t ic e  v/ould b e  met,: i f  we d ir e c t  th e  respondents to  

c o n s id e r  and decide th e  appeal o f  th e  a p p lica n t tonexure 

A-60 by passing a speaJdlng,' ( ^ t a i l e d  and reasoned o rder 

w ith in  a p e r io d  o f  4 weeks fran  th e  date o f  r e c e ip t  o f  a 

copy o f  th is  o rd e r . We do so a c c o rd in g ly . The R eg is try  is .  

d ir e c te d  to  g iv e  a c o p y -o f th is  o r< ^ r as w e ll  a copy o f  the 

p e t i t io n  to  the lea rn ed  counsel f o r  the ^ sp o n d en ts . I t  is  

made c le a r  th a t no recovery  w i l l  be made t i l l  the appeal

o f  th e a p p lican t i s  d isposed  of# i f  n o t a lrea d y  dec ided .

*  2 *

6 , Accord ingly,* the O r ig in a l A p p lic a t io n  stance 

d isposed  o f ,  Ho c o s ts .

(^adan Mohan) 
J u d ic ia l Member

fiingh)
V ice  chairman

MSA'*
r  . . .........

(3) .. ....... 7,,'. ^ K V




